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NOTES OF THE REGISTRY 	 ORDERS OF THE TRIBUNAL 

Shni S.Nath, learned counsel fur the 

L titifler bus filed a Nerno stating -chat he does 

not went to press this 0 .-. and seeks permission 

to withdraw the same. In view i this, 	is 

disned of as withdrawn. 

5hri S.13ehera, learned Addl.Standing Counsel 

c 	ç 	 fur the departmental respondents and Shri P .V .E. 

''-~T 	
•. 	 learned counsel for Res.5 are present and 

heard. 
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